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IN THE CENThAL ADMINISTRATIVE TRIBUNAL : tT1DERAB AD 

AT HYDRMAD 

0.A.No. 1053/93 	 Date of Order; 4.2.1994 

3EThEw: 

A.J.than Rao 	
Applicant 

AND 

1. The Union of India, 	 H Rep, by the Secretary, 
MThistry.of Planning 
(Dept. of Statistics), 
New Delhi. 

The Director, National Sample 

New Delhi. 

3, The Regional Assistant Director, 
National Sample Survey Organisa_ 
tion (F,0,D,) A.PJNnrrbJ ea4r. 

4. The Superintendent, National 
Sample Survey Orgapjsaj, 
(F.0.D,) A,?. (North) Region; 
6-5-13, Subadhnagar, 
Nizamabad 	 .. Respondes 

'-ounsej for the Applicant 	. Mr.Y.vjjay Kumar 

Counsel for the Respondents 	;.. Mr.N.V.Raghava Reddy 

C0RAz.j 

HON 'EkE SHKI V.NEELADRI RAO ; VICE-Qffipjj 

- 	HON'EIk SIf1&I RJRANGARAJA : MEl ER ( ADMN.) 
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CA. 1053/93 

Judgement 

( As per Hon. mr. Justice V. Neeladri Rao, Vice Chairman ) 

ileatd Sri V. Vijaya Kumar, learned counsel for the 

applicant and Sri W.V. Raghava Reddy, learned counsel for 

the respondents. 

The applicant who is an Inspector in National Sample 

Survey Organisation in the R-2 organisation, was suspended 

by order dated 23_6_1993.  The applicant made representa-

tion dated 9-7-11993 as against the said order of suspan-

sian tothe Appellate Authority. The latter informed the 

applicant by order dated 30-8-1993 that there are  no grounds 

for revoking the order of suspension. 

Even on 23-8-1993 the applicant filed : t 3  RA assail- 
- 	 - - 	 - 	--- J 	-- - 	- 

suspended. 

Charge memo dated 1-8-93 was issued to the applicant 

and the Articles I and II th Annexure-li of the charge memo 

are as unier 

That the said Shri A. Plohan Rao while tunctioning as 

Investigator in the SRO at Nizamabad during the periods 

from September, 1092 to June, 1993, showed shear negligence 

in discharge of Govt, duties and that öhe failed to maintain 

absolute devotion to duty and proceeded on 'leave frequently 
VLWW UU 

avoid assigned work. 

Thus, Shri Mohan Rao is charged with showing sheer 

negligence in discharge of Govt., duties,,failing to maintain 

absolute devotion to dity and taking leave 'requently with 

a view to avoid assigned work and thereby violating pro-

visions of Rule 3(i)(ii) & (iii) of CCS (Conduct) Rules, 11964. 



Article-Il 

That while functioning as investigator in the SRD 

Nizamabad during the period from September, 1992 to june, 

19939  Sri A. Mohan Raá, Investigator sent repres-entations 

directly to higher authorities ignoring the official 

requirement of making representations only through proper 

channel, in which he had used derogatory and intemporats 

language against his superiors and thus showed utter 

insubordination against his seniors. 

Thus Shri Rao is chargpd with sending representations 

directly to the higher authorities ignoring the official 

requirement of making representations thlrouQjl proper 

channel using derogatory and int:emperater langOage therein 
against his seniors and thereby showing utter insubordina- 

tion and defiance and thereby violating Rule 3(1)(111) of 

CCS (Conduct) Rules, 11964. 

S. 	The learned counsel for the applicant had referred to 

1973(10 LIC 541 (ii. Abddl Salam vs. State of Kerala) a 

judgeinent of Kerala High.Coiix't7 and 11993(3) ATC 221 (Sukhbir 

Singh vs. Delhi Administaction and others),  a judgenent of 

Principal Bench, New Delhi, to contend that it is open to 

the Tribunal to set aside order 'of suspension if it was 

passed on extraneous consideratiions or malafides or if it 

was perverse. 

! 	
chare..ThS applicant 

2nd to 4th November, 19931and it was adjourned to 15-11-93 

when the applicant requested for time on the ground that his 

motter-in-law was sick. When the same rquest was made on 

15-11-1993 it was adjourned to 21-12-1993. On that 'day the 

ubmitted 
agains 	Hence, 	er was adjourned to 22-2-1994. 
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it is now reported for the rasipondents that the plea of 

the applicant about the bias on the part 'of inqiiry officer 

is regatived and the inquiry Uould be proceeded on -2-9A. 

7, 	Ujiless it is absolutely necessary ttia-t disposal of 

writ petition/ filed against suspension., Tribunal/Court will 

not make any observation in regard to gravity of the charges 

ad it may prejudice the caüee'of the delinquent employee in 

the inquiry. We feel that after looking tnto the Articles 

of charge and as the inquirys 

with the inquiry:,.kt is just and proper to pass the following 

orders : 

B. 	We do not feel it a proper case to set aside the order 

by 31-7-1994, the applicant is free to move this Tribunal 

by way of 'Miscellaneous Application in this QA for consider-

ing as to whether there will be justification for further  
us iaric ns LU wiss ue a waar tar 

revoking the same. 	
- 

9. 	The CA is ordered accordingly. NO costs. 

8t(R9arajen)I 	( ¶I"Nee1adri Rao) 
I 

Dated : 4th FebrUary, 94 
Dictated in the Open Court 	

puty gistrarJ)c.c. 

To 
1, The Secretary, Ministry of Planning 

(junion of India,(rpt.of Statistics) New Llhi. 

Field Operations Division, R$C.Puram, New rflhi. 
3 • The Regional Assistant Director, National Sample 

Survey Organisation (F.O.D) A.tp(North) Region, 
293/7,Mahavir Marg, Hyderabäd. 

4, The Superintendent, National Sample Survey Organisation, 
(r.o.n) A.Pp (North) iegion, Mt 6513k' Subacthnagar,Nizamabad. 
One copy to Mr.Y.vijay icumar, Advocate CAT.Hyd. 
One copy to Mr.N.v.Ragbava Reddy, Addl.OSSC.CAT.Hyd. 

7 • One copy to Library, CAT.Hyd. 
B. One spare copy. 

pvm. 
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EYDEP:j9cD 	CW AT HYDEPABAD 

H 
TWE :HOW I ELE7Ri;JTcE V.1\EELADRI RAC 

VICEwCUAIRMAN 

TES HOW' ?LE zEc. •EGORTFjI ;MEBER(A) 

	

1JD 	 I  

Ti:E }ION'BLD 10 TCHA:qDI SEITAR REDDY 
ME;iiEn(jtJDL) 

THE PIGi'Jfl3LL NR.RRA:TCJJRj433j; ; MEMBER 

Dated: k-1_0994. 

£fthfl'JUDG:C:.TT;. 

M.A./R.A/C,A. No. 

in 

O.A.NO, 

TA;No e  

AdrnLttWd and Interim flirections 
issued\. 

• 	iiowe4. 

Disposed of with 5irectioris. 

Dismispec3. 	 - 

Dismi sed as withdrawn. 

Disrnsed for Default. 

Reje ted/Urdereth 

Nd order as to costs. 	 IV 
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